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ORDER

Leave granted.

We have heard the counsel on both sides. This appeal by
special leave arises from the order dated 13th February,
1995 passed by the Central Admnistrative Tribunal, Bonbay
Bench in QA No. 547/ 89.

The appel l ant is questioning her pronotion and transfer
from Doordarshan to Akashwani. “According to the appell ant,
in the year 1976 when the Doordarshan Kendra was separated
fromthe Al India Radio (A l1.R)[sound schene], ~he had
opted to remain in Doordarshan Kendra. Consequently, he is
governed by the instructions issued in the Manual by the
Director General of Doordarshan Kendra. The State has relied
upon the Rules made wunder proviso to Article 309 of the
Constitution, viz., AIl.R [Goup ‘C Posts ] Recruitment
(Second Anendnment ) Rul es, 1988 which cane into force we.f.
23rd May, 1988. Note [i] to Rule 2 provides thus :

" Common Seniority lists wil | be
mai nt ai ned for clerk
Gr ade/ St or ekeeper/ Recepti on Oficer
(Junior)/ Caretakers working in Al India

Radi o/ Doordarshan Kendra Stations and
offices located in a State of a G oup of

St at es and Uni on Territories as
i ndicated below and pronotions and
transfers shall be made within a State

or group of States and Union Territories

on the basis of the said list."

In the Schedule annexed to the Rules, it is mentioned
initem No.9 that in "Mharashtra, Goa, Dadar-Nagar Haveli”
Station Director, All India Radio, Bonbay is the conpetent
authority to pronote and transfer the candidates within the
State or a group of States and Union Territories on the
basis of the said list. In other words, though the A 1.R
and Doordarshan Kendra were bifurcated, as regards the cadre
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relating to Cerical Grade, Store-Keeper/Reception Oficer
(Junior )/ Caretakers working in A.l.R /Doordarshan Kendra
Stations and offices |ocated within the aforestated region
they can be pronoted on transfer under common seniority |ist
mai ntai ned and they are liable to be transferred within the
region. It is not in dispute that the appellant was
transferred within the region

Under these ci rcunst ances, we do not find any
illegality in the order of the Tri bunal warranting
i nterference. The appeal is dism ssed. No costs.




